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NOTIFICATION

' The 30th May, 2013

No.LGL.133/2012/6.- The following Act of Assam Legislative Assembly which
received the assent of the Governor is hereby published for general information.

ASSAM ACT NO. XIV OF 2013
(Received the assent of the Governor on 20th May, 2013)
THE DIBRUGARH UNIVERSITY (AMENDMENT) ACT, 2013




1354

THE ASSAM GAZETTE, EXTRA ORDINARY, MAY 30, 2013

Preamble

Short title,
extent and
comtugricement

Insert‘iun;gf
new section
30A :

“Pension and
Family Pension

AN
ACTS

further to amend the Dirgah University Act;1965

. Whereas it is expedient further to amend thie DinugahUniversity  Assam Act -

- Act, 1965, hereinafier. referred to as the principal Act, in the  No. Vil
manner herein after appearing; of 1965

It is hmby endcted in the Sm.y-fourﬂl Year of the Republic
of India, as follows :-

L. (1) This-Act ray be called'the Dhug:hUnrvemty {Amendment}
o Aet; 2013

@k shiall hiave thie Tike extent agthe pnncxpal Act.

(3) It shall-come mto force at ofice.

£
‘ 30A. (I) The permanent employefes of the- Umversxty, both:
teaching and non teaohmg who have egtered Sservice: beford
1-2-2005 shall be ehg;bl,e for pension on their reuremenst Hrom the
service of the Umvers!ty, with effect from J“ day of. Apnl 2013:

vaxded that thé employees of the Umvermty who entea:ed
seche befote 1-2-2005 and who have reured or -expired before.
coming into force of this Act shall be. entitled to receive penﬁon or
faim y pensmh, as the case may be. under the prov:smns of this-'

. Providled furthet that those employees: ofthe University who
bave entéred service on or after: *l~2~2005 shall.be covered under
the New Pension Scheme introduced by the State Government.

R ) The University shall regulate the mafter regaxding
_ mplemenwﬁon and payment of pensmn and: farmly pemsxon to:
et empioyees by Sty Authority. of the University as may be
.-“determmedbythstiﬁiﬁemtyv SRS

Prcmded that gtanhng and ehgibﬂ‘iiy of pensmn shall be
guided by the Assam Services (Pension) &ﬁigs, 19869 )

\(
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(3} ?ensxon under this section shall include. Supemnnuatxon
: pensi(m antd Famxly spension only and does not mclude gratuity.”

Insertion of 3. Inthe principal Act, after’ section 41; the following new section
new section

AT 41Ashpuhe aserted, pamely:- .~
“Umverszfy £753 41A. (1) The University shall establish. and mamtam the teaching
' mmnsl blishand atid - non-teat:hing smﬂ' ratio at 1:1.5 pmgresswely In order to
teadhing and - estab!:sh this tﬂachmg and non-teaching staf¥ ratio the University
m‘:::gmg shall not ,appoint any non-teaching emaployee afresh against

- doned ., vacant. post and: also shall ‘not initiate for
re-employment of any .retired " persons upon -their- retirement -
Jaiiile aking pner approval of the State Governiment.

(2) ’I‘he Umverszty shall not take any decision or adopt any new

rule.or seheme Which may involve fitrther outflow of fund from
the Stame Bxchequer

MOHD. ABDUL HAQUE,
Commissioner and Secretary to the Government of Assam
Legislative Department:
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